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I

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCII, NEW DELHI

I.A. No. 654 of 2025

IN

Original Application No. 118 of 2025

Amrik Singh & others

. . ... Arplicants

Versus

Gurpreet Singh dt, others

. Respondents

Reply to application under Section 14, 15 and

18 of the National Green Tribunal Act, 2010,

by respondent nos. I and 2.

Respectfully Showeth :

Preliminarv Sulbmissions :

l. That the above mentioned Interim Application has been filed by the

applicants under Section 14, 15 ;and 18 of the National Green

Tribunal .,A.ct, 2010 with multifoldl prayers : (i) for conducting a

high-level, time bound and transparent inquiry into the illegal

felling of 60 fully grown trees and to fix accountabiliqr on the

guilty perties, including the Sarpanch, Panch ano Bloik

Development"and Panchayat Officer; (ii) impose penalty on all

accused persons for the deliberate destruction of the environment in

accordance with the provisions of the National Green Tribunal Act,

2010 and other relevant Environmental Laws; (iii) order the

immediate removal and disqualification of the Sarpanch and Panch
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involved in the illegal deforestation and against the concerned

BDPO for dereliction of duty and active support in suppressing the

investigation;"(v) direct replantation of 10 times the number of trees

cut at the r;ost of accused persons with strict monitoring tcr ensure

survival and growth; (vi) order the punjab Government to take

strict action against the concerned BDpo and other officials who

failed in their duty; and (vii) grant any other relief that may be

deemed fit and proper.

That it is ttre grievance of the applicants that 60 fully grown green

trees have lbeen illegally cut by the respondents during the period

from 03/02,t2025 and l2lozl2025, led by Sarpanch Gurpreet Singh

and Panch Ilampal Singh, from the panchayat land designated for a

sewerage and drainage pond. It has further been alleged by the

applicants that the trees have been cut without any auction, tender

and without any permission from the Forest Department. The said

illegal activity having been reported to the authorities on

2410212025 brit still no action was taken. Thereafter, complaints had

been filed on 2810212025 and o5ro3/2025 but till the filing of the

present application i.e. r7l03l2o2s,, no official visit has been

conducted, cilemonstrating the collusion of the concerned BDr,o and

other authorities. It has also been alleged by the applicants that the

concerned Sarpanch, Panch and BDpo have misappropriat,:d the

proceeds frorm the sale of the cut trees, after fabricating a fake

resolution by'the Sarpanch and pressurising his supporters to lalselv

&

under the relevant provisions of the punjab panchayati Itaj Act,

llll; (llt) trlttlttt ffilI]lllil |t0000fl1llu[ uilnil ill rilJ*,J,J,
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J.

ilIII] tl]il t[l0 lflllfl fl0llll ullitll lh tu., [,uu. t..n .ul t.l,,,gs to

them despite the relevant revenue record proving the contrarJ,.

That at the very outset all the allegations leveled against the

answering rrespondent nos. I and 2 are wrong and vehementiy

denied as thd same are devoid of any merits. The clainrs and

averments made by the applicants before this Hon,ble Court, unless

specifically admitted herein, are categorically denied and refrted to

be wrong iurd untenable. None of the averments made in the

petition/appJlication should be deemed to have been admitted

merely for rarant of specific traverse.

That the present application deserves to summarily dismisr;ed on

the ground of non-disclosure of relevant facts necessary lbr the

adjudication of the alleged grievance raised herein. It is submitted

that the present application had been filed by the applicants before

this Hon'ble Court on 1710312025. The present application had

come up for hearing before this Hon'ble Court on 25109120i!.5 and

upon hearirrg the applicants, notice had been issued to the

respondentr to. filing reply before the next date of hearing i.e.

1111212025. However, the applicants had failed to apprise this

Hon'ble court the fact that present applicant No. I namely ,tmrik

Singh had approached the Hon'ble punjab and Haryana High

court, chandigarh by way of filing civil writ petition No. g,t51 of

2025 titled ars Amrik Singh Versus State of punjab and others with

a prayer to clirect the respondent No. 3 therein to take immediate

action against'private respondent Nos. 8 and 9 who had illegally cut

down 60 grertn trees from the panchay,at land and thereafter having

4.
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illegally sold them. The said writ petition has been dispose,l of by

the Hon'ble Punjab and Haryana High Court, Chandiga:h vide

order dated 2410412025 directing the Additional Deputy

Commissioner (Rural Development), Sangrur to take a final

decision upon the representation submitted by the petitione:r. True

copy of the said order dated 2410412025 passed by the I{on'ble

Punjab and Haryana High Court, Chandigarh is attached herewith

as Annexure R-1/1. Thus, it is evident that the ap'plicants

(applicant No. I in particular) have already approached I lon'ble

High Court having competent jurisdiction with the grievanc: raised

in the present Original Application and the same has been already

disposed o.[ prior to issuance of notice by this Hon'ble Court. As

such, the present application deserves to be summarily dismissed,

in the interest ofjustice.

5. That it ma'y be submitted here in thrat in compliance of thr: above

stated order dated 2410412025 passed by the Hon'ble Punjab and

Haryana lHigh Court, Chandigarh, the Additional Deputy

Commissioner (Rural Development), Sangrur has conducted a

detailed In,quiry and thereafter, passed a speaking order dated

2310612025 after granting opportunity of hearing to all the

concerned parties and calling for a report from the Block

Developme:nt and Panchayat Officer, Bhawanigarh. True r:opy of

the said sproaking order dated 23106,t2025 is attached as Annexure

R-Uz.

6. That during the course of Inquiry conducted by the Additional

Deputy Commissioner (Rural Development), Sangrur, it hers come
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t/i
out that the land in dispute is the ownership of Gram Panchayat

Balad Kalan and is under the permissive occupation of Sctreduled

Caste/ Ravidasia community of the village, being used for rr:ligious

purposes. Certain members of'the community namely Harjinder

Singh son of Nihal Singh, Charan Singh son of Sajjan Singh,

Jarnail Sin61h son of Joginder Singh. Surjan Singh son of Jrlginder

Singh had admitted in writing before the Additional Deputy

Commissioner (Rural Development'), Sangrur that the trees have

been cut b;r the members of the sai.d Scheduled Caste/ Ravidasia

community of the village and had thereafter been sold t,t Labh

Singh son of Man Singh resident of village Munshiwala. It had

been further stated by them that the concerned Sarpanch and oth'er

Panches of the village are not involv'ed in the said illegal felling of

trees from the panchayat land in any manner. The same finds

support from the fact that Gram Panchayat passed resolution dated

l2lo3l2o25 for taking action against. the accused persons rn'ho had

indulged in illegally cutting and selling trees from panchayat land.

It may not be out of place to mention herein that the members of

the Schedtrled Caste/ Ravidasia cttmmunity had deposited Rs.

1,40,000/-, received from the above mentioned Labh Singh son of

Man Singh resident of village Munshiwala as sale proct:eds of

above mentioned 60 trees, in the barrk account of Gram Panchayat

on 1610612025. Thus, the prayer made by the applicants nanrely, (i)

for conducting a high-level, time bound and transparent inquiry into

the illegal felling of 60 fully grown trees and to fix accountability

on the guilty parties; stands duly redressed.
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1. Thut u, submitted horeinabove, the memben of tho SolndulEd

caste/ Ravidasia community have dtrly admitted the illegality/lapse

on their parrt and further stated that the concerned Sarparrch and

other Panches of the village are npt involved in the said illegal

felting of trees from the panchayat land in any manner' Thus, the

allegations leveled against the answering respondents by the

applicants are totally false and baseless and as such, no action is

required to be taken against the answering resprlndents.

AccordingJty, the prayer made by the applicants namely, (iii) order

the immedtiate removal and disqua,lification of the Sarpalrch and

Panch under the relevant provisions of the Punjab Panchayati Raj

Act,1994; stands duly redressed as the same have been found to be

false and u.nfounded.

That after the conclusion of the above said inquiry by the

Additional Deputy Commissioner (Rural Development), Sangrur,

appropriat,e directions have been issued to the Block Development

and Panchayat Officer, Bhawanigarh vide letter No. 469 dated

091061202'.5 to take appropriate legal action against the guilty

persons as per the provisions of Section 85 (b) of the Punjab

Panchayati Raj Act, 1994. Accordingly, the prayer made by the

applicants namely, (i,r) initiate criminal proceedings against all

individualrs involved in illegal deforestation and against concemed

BDPO for dereliction of duty and active support in supprer;sing the

investigation; stands duly redressed qua individuals involved.

That it may not be out of place to mention herein that the answering

respondents have taken up the cause of afforestation and have

8.

9.
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already planted 170 new saplings on the panchayal land.

Furthermor,o, the answering respondent no. I has coordina:ed and

impressed upon a company namely vardhman special steels

Limited, Ludhiana, for the development of 5 acres Miyawaki Forest

under their CSR Initiative Project Prakriti, on the land owned by

the Gram Panchayat Balad Kalan. Under this state of art injtiative,

the said cornpany would be spending around Rs. 70 lakhs and apart

from planti:ng around 25,000 plants in the said 5 acres panchayat

land, shall be providing a dedicated team for the designing and

developmerrt of forest, making a new bore well for plant inigation

at site, applying and providing power connection from pSpcl for

the said purpose, installing benches and gazebo, forest development

and site maintenance. True copy of the site plan prepared for the

above staterl afforestation project is attached as Annexure R-1/3.

Accordingly, the prayer made by the applicants namery, (ii) impose

penalty on all accused persons for the deliberate destruction of the

environment in accordance with the provisions of the National

Green Tribuural Act,2070 and other relevant Environmental Laws;

and (v) direr;t replantation of l0 timesr the number of trees cu; at the

cost of accused persons with strict monitoring to ensure srrvival

and growth; stand duly redressed.

10. That the applicants have relied upon Inquiry report dated

0510812025 rsubmitted by the Deputy Director, Panchayats wherein

the answering respondents as well as other panches of the .,rillage

have been found to have committed dereliction of their duti:s due

to which proceedings under Section 20 of the Punjab Panchayati

62



,I

Raj Act, 1994 have been recommended against them. It .is

submitted that in view of 2 separate and conflicting reports having

been submitted i.e. by the Additional Deputy Commissioner: (Rural

Developme:nt), Sangrur following basis of speaking order dated

2410412025 (Annexure R-1/1) and report dated 0510812025 by the

Deputy Dit'ector, Panchayats, the Director, Rural Development and

Panchayats, Punjab had vide letter No. 1846 dated 0110912025

directed thr: Deputy Commissioner, Sangrur to peruse and both the

reports arrd , thereafter, submit his comments. The Deputy

Commissioner, Sangrur vide his letter dated 2711112025, after

going through both the above stated reports, has conclu<led that

appropriate action against the guilty persons i.e. memben; of the

Scheduled Caste/ Ravidasia community of the village, has already

been recornmended; the guilt against Sarpanch and other Panches

(answering; respondents) has not been proved and directions have

already been'issued to the Block Development and Panchayat

Officer, Blirawanigarh for initiating appropriate action aga.inst the

illegal occupants of the panchayat land. True copy of the said letter

dated 2711112025 is attached herewith as Annexure R-1/4.

Accordinglly, the prayer made by the applicants namely, (r'i) order

the Punjab Government to take strict action against the concerned

BDPO ancl other officials who failed in their duty; stands duly

redressed as the said officials have not been found to be: at any

fault.

11. That it may be pertinent to mention herein that the conduc;t of the

present applicants needs introspection as there was rnalafide
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intention existing on their part. The same is evident from the fact

thil tne ruI)litflI]tr, being lanchel 0f (jrm rtrlchryil Iilrd I0lm,

were well rvithin the knowledge that the land from which the trebs

had been cut by the members of Scheduled Caste/Rarndassia

community in the village belongs to the Gram Panchayat. Still no

action was taken by them to bring the same into the notice of the

competent authorities and rather, they started filing applicati,tns and

representati.ons against the Sarpanch and other Panctres for

initiating action against them for dereliction of their duties. tt is the

collective dluty of the village Sarpanch and Panches as well :m other

residents olfl the village to protect an:d maintain the propertrr of the

Gram Panchayat. Furthermore, the present applicants did not come

present in the meeting dated 1210312025 called by the Sarpanch for

passing a resolution as regards taking action against the :rccused

persons for cutting trees from panchayat land. It is evident lhat the

present applicants have been indulging in groupism and pefly pary

politics wirthin the village with the sole motive of gett:ing the

answering respondents suspended from their respective postsr.

12. That it is e'vident from the detailed riubmissions made hereinabove

that the answering respondents are carrying out their duties

diligently ernd with utmost care. The present application of the

applicants is not maintainable on account of non-disclol;ure of

relevant facts by them as well as their malafide condurct and

intention. lEven otherwise, due and appropriate action having

already beern taken by the answering respondents as well as the

Department officials, as per the grievance raised by the applicants
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by way of filing the present Application, has been duly redressed

and the same do not survive. As such, the present application

deserves dismissal, in the interest ofjustice.

Replv on Merits:

1. That the contents of para No. 1 of the application as submitted are

wrong and denied. The answering respondents are not guilty of

unauthorised cutting of trees from the panchayat land as alleged.

Rather, it i. the members belonging to the Scheduled

CastelRamdasia community of the village who have cut fte said

trees and thereafter sold them. The said fact has been admitted by

them in writing before the Additional Deputy Commissioner (Rural

Developmernt), Sangrur by way ofjoint statement.

2, That the crcntents of para No. 2 of the application are wrrlng and

denied. The answering respondents are in no manner involved in

the illegal felling of trees from the panchayat land as alleged. As

submitted hereinabove in detail, it is the members belonging to the

Scheduled Caste/Ramdasia community of the village who ltave cut

the said trees and thereafter sold them. The said fact has been

admitted lby them in writing before the Additional Deputy

Commissioner (Rural Development), Sangrur by way ,rf joint

statement.

That the crcntents of para No. 3 of the application to the extent of

the illegal cutting of trees from panchayat land havirrg been

reported b'y the applicants is matter of record. It is submilted that

the appropriate authorities have already conducted detailed Inquiry

into the same and further action, in accordance with law, is being

3.
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II
taken by the competent offisials 

f,gf,i11ll thg tUilty p'fl,,,l

Moreover, the conduct and malafide intention of the applic:ants is

also required to be seen by this Hon'ble court in view of detailed

submissionsr made hereinabove.

That the contents of para No. 4 of the application are matter of

record. Hou,ever, it is submitted that the concemed authoritie:s have

already conducted detailed Inquiry into the same and further action

in accordanr:e with law, is being taken by the competent olficials

against the guilty persons. Moreover, the conduct and malafide

intention of' the applicants is also required to be seen by this

Hon'ble court in view of detailed submissions made hereinabove.

That the contents of para No. 5 of the application are wrorrg and

denied. There is no misappropriation of proceeds from the sale of

trees from th6 panchayat land by the concerned Sarpanch, panch

and Block Dtevelopment and Panchayat officer as alleged. R.ather,

the entire arnount of Rs. l,4o,00ol- received by the members of

SC/Ramdasiil community in the village from the sale of trees, from

the panchayat land has been recovered and deposited in the bank

account of Gram Panchayat on 1610612025.

That the contents of para No. 6 of the application are wrong and

denied. There is no written document produced by the applicants

which shows that the residents of the village had been pressurised

by the Sarpanch to falsely claim that the land in question belongs to

them. Even otherwise, such false clairn if made would be exposed

by the relevant revenue record as well as demarcation that may be

ordered by thLis Hon'ble Court, in such eventuality. Rather, it is the

5.

6.
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lv
members Uetonging to the Scheduled Caste/Ramdasia community

of the village who have cut the said trees and thereafter solJ them.

The said flact has been admitted by them in writing before the

Additional Deputy Commissioner (Rural Development), Sangrur by

way ofjoint statement.

That in reply to the contents of para No. 7 of the application it is

submitted that the answering respondents have already planted 170

new saplings on the panchayat land, Furthermore, with the effoqts

of the ansvrering respondents, 5 acres of land owned by th,l Gram

Panchayat has been kept reserved fon afforestation to be can'ied out

by the cc)mpany namely Vardhman Special Steels L,imited,

Ludhiana, 1[or the development of 5 acres Miyawaki Forest under

their CSR Initiative Project Prakriti, on the land owned by the

Gram Panchayat Balad Kalan. Under this state of art initiative, the

said company would be spending around Rs. 70 lakhs and apart

from planting'around 25,000 plants in the said 5 acres parchayat

land, shall be providing a dedicated team for the designing and

development of forest, making a new bore well for plant in'igation

at site, appllying and providing power connection from PSF,CL for

the said purpose, installing benches and gazebo, forest devel,cpment

and site ma:intenance.

That the Grounds for Petition taken by the applicants are wr(,ng and

denied. No details/description as regards the violation that may

have been committed by the answering respondents or the officials

of the Department have been narrated or divulged by the applicants

in the alleg,sd grounds. However, it may be submitted that r1,ere is

8.
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Il0 lri0lili0ll 0f tlll Indian X0ruff A0t, lglT lI rull il [,. r,o,,,,on,

of Punjab Panchayati Raj Act, 1994 as has been alleged by the

applicants. llhe land belonging to the Gram panchayat from which

the trees harre been illegally cut does not constitute ,Forest, so as to

come withinr the ambit of Indian Forest Act, 1927 as alleged by the

applicants. Ilurther, the answering respondents have not been found

to be involvr:d in the illegal cutting of'trees from the panchayrlt land

as such, the provisions of Punjab Panchayati Raj Act, 1994 *ouid

not be appli,cable in the present facts and circumstances as rvell as

in the allegations leveled by the applicants. However, since loss to

the Environrnent has been caused by the members of the Schr:duled

Caste/Ramdilssia community ol' the village, though unknorvingly

and unintentionally, by cutting 60 trees from the land belonp;ing to

the Gram Panchayat, the answering respondents have already taken

remedial measures by planting 170 new saplings and resenring 5

acres of lancl owned by' the Gram Parrchayat for afforestatior to be

carried out by the residents of the village. Moreover, flo

negligence/comrption on the part ncf Block Development and

Panchayat C)fficer, Divisional Forest officer and Principal Chief

Conservator of Forests has come out in the speaking order passed

by the Additional Deputy commissioner (Rural Development),

Sangrur as vrell as the Inquiry conducted by the Deputy Dir.ector,

Panchayats. 'rhere was no failure on the part of the officials under

the Act as alleged by the applicants. It is submitted that the afleged

Grounds mentioned by the applicants will not arise in the present

application irr view of detailed submissions made above whir:h are
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by thereiterated a.s part of reply to the alleged grounds taken

,rrll.,,,

It is, therefore, most respectfully further most respe:ctfully

submitted that the applicants are not entitled to the allegecl relief

claimed in the application under reply.

As such, this Hon'ble court may and kindly be plea.sed to

dismiss the present application costs in the interests of equiry, fair

play and justice.

Place: Chandigarh
Dated: 09.12.2025,

a.,rt(k'W

,,il\rf ftfq
RespondentNo. 1&2

qfuE;r
Advocates

Verification :

verified that the contents of above reply in para nos. I to 12

of the prelinninary submissions and para nos. 1 to 8 of reprly on

merits are tme and corect to my knowledge and as per infornration

derived from the official record which is believed to be correr:t. No

part of it is ilalse and nothing relevant has been concealed or: mis-

stated thereir:r.

u'r(L h
ei),q18 frLl

Place: Chandigarh
Dated: 09.12.2025

RespondentNo. | &2
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nS*S:FHI{S:SS}ffS*

IF{ TTIE HIGH COIIBT OF PTJIYJAB & HAtrYAHA
AT CHAHMGAR}T

****

flIryp-&*sr-ssts
II*te of [Imirionl2,*.lL*JCI&$

Amrik $irgh

..".. Petitioner

Verxu*

State of Ftrqiab nnd others

COAAMT IIOJ{I$LS MR JU$TrCE HAB$H BIIHSSR

Presen* ilrtrr. l''{snish Kumar Srryla Advsfrets
for thepetitioner.

..... Resprmdmts

futr" hlavnwr Singh, Sr. DAG, ffiab"
+****

H,#S,$ t#,, mfi llts$ n,.#, f# qd&I

Sr*yer tn the imrmnt writ petition frled tmder Arrielsr }Z*IZZV

of the forlstltutiun uf India serkirag a rryrit in the naillre of Mandamus,

directing rcspondeut Na.S ts taks irrm*dints acrion againrr prlvate

reqpnn$emm I'$CI.S flnd p, whs nre tll*ged to hnve illegslly erlt dsrvn nbout

nixry Nrcem trffi$ from the Panchayat land and hxve furtfter illegftIh, suld thr

saflre.

2, L*amed soumsel fnr the.p*titi*m*r m,ruhmitp th*t a* rqgnrds the

reIief etrnirnd in the instafit ttrit prtition, the petitiuner han moteil variotrs

rcpresentations, btrt the same have not beeu advurted to hy the concer*ed

Aurhsriti*r, till dflts-
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CWP-8451-202a)

[n|[[[I [Il xrl1il0lrulil0ilfl[ilI[Ilffi[, lll ru],luance,[lL. uI*.. copy of
paper book having already been supplied to him.

3.1. Learned State counsel, on instructions, from Mr. Sukhchain

Singh, Additionerl Deputy commissioner (Rural Development), Sangrur,

submits that the representation submitted by the petitioner is pending

consideration before learned Additional Deputy Conrmissioner

(Rural Development), Sangrur and final decision thereon shall brl rendered

within a period o:f one month from today, after affording due opprlrtunity of

hearing to all the lstake holders.

4' Keeping in view the aforesaid submissions made t,y learned

state counsel, the present writ petition is accordingly, disposed of.

5. All ttre pending apprication(s), if any, shall also stand r:losed.

24,04.2025
Pd

1. Whether speaking/reasoned

2. Whether reportable

.{tF..-

(HARSH BUNGER)
JUDGE

: Yes/No

: Yes/No

ffi,%
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Annexure R-l/2

office of Arlditional Deputy commissioner (R.D.), sangrur
Phone No. 01672-234214, e-mail ddposgr@gmail.com

Office order

Amrik Singh Panch, Ranjit Kaur panch, Jaswinder Kaur parrch and

others in the village of Balad Kalan Block Bhawanigarh, accordinSS to the

application dated 0310312025, there were green trees about l2-l:l years

old planted in the lapd near Guga Madi in the village, which were cut by

the current Sarpanch Gurpreet Singh and Panch Rampal Singh vyithout

taking permissiorr from the concerned department, without giving

advertisement in the newspaper for auction, were sold to Labh singh,

resident of village Munshiwala, as tord by him for an amount o.[ Rs 1

Lakh 40 thousand.

In relation to this application, the report has been submitted by the

Block Development'and Panchayat Officer. Bhawanigarh vide lefler no:

l1l dated 2ll4l2(l.25 and during the preliminary investigation ,rf the

application from the statement/clarificationL submitted by Mr. Gu.rpreet

Singh Sarpanch, IMr. Rampal Singh panch, Balwinder Singh Panch,

Gurdeep Singh Parrch ward No: 04, Gurdeep Singh panch ward No: 05,

Rukandeep Kaur Panch, Mahinder Kaur panch Gram panchayat Balad

Kalan, the facts harve come to light that the place from where the trees

have been cut is unrCer the occupation of SClRavidasia community a1d the

trees have been cut and sold by them. Along with this, Harjinder Singh

son of Nihal Singh, charan singh son of Sqjjan Singh, Jarnail Singh son

of Joginder singh, Surjan singh son of Joginder singh and ,thers

belonging to the fic community and Labh Singh son of Man isingh
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ru[lfl0il] [t 1l]Itlllrtlttllfilfl lll t0ilil:ril0il rilltll tllt lilrurl tt]Itlllulflllilu illfl

buying of trees from the Panchayat area has been admitted by these

persons in their statement that this action has been done by them at their

own level, in whilch. the sarpanch of the gram panchayat or any pranch is

not involved, due to which this charge wa,s proved against these persons

and this charge was not proved against the sarpanch/panches. When Gram

Panchayat Balad Kalan came to know about this incident, they also passed

a resolution throuLgh their meeting dated 1210312025 to take action against

the above accusr3d and amount received from the trees cut and sold

illegally Rs. I ,40,0001- has been deposited in account of Gram Panchayat.

In this woy, during the investigation, it has been found baserl on the

records and the facts that the people belonging to SC commrtnity of

village Balad Kalan illegally cut trees from the Panchayat land a.nd sold

them. Which has been confirmed by the rnembers of the SC conrmunity

through their own statement that the trees have been cut by them without

the involvement of the Sarpanch or Panches. Similarly, the buyer of the

trees, Labh Singh, son of Man Singh, resident of Munshiwala, admitted

through his statement that he was invited by the members of SC

community to cu1[ and buy the trees and the deal of the trees was <lone for

Rs.1,40,000/-. Drue to which, under section 85 (b) of the Punjab

Panchayati Raj Act 1994, approval given on office note by Deputy

Commissioner Sangrur to take legal action against persons found 61ui1ty of

illegally cutting/rselling and buying trees from the property of Gram

Panchayat, as per District Development and Panchayat Officer Sangrur's

letter No: 469lSiteno Dated 0910612025 has been written to BDPO

Bhawanigarh. Th,us, in this case the allegation regarding cutting of trees
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ogflin[t any Fan0h or sarpench Gram Panohayat BaluJ I{ul* has not b..,
proved and this complaint seems to be motivated by factionalisnL at the

village level. Therefore, the saqpanch and group panches of Gram

Panchayat Balad lKalan are bound to keep the details and control of the

entire property of the panchayat and to guar:d the panchayat properry with

the sense of responsibility towards their position so that no such i,cideirt

can happen in the future. This order is issued after the approval giuen by

Deputy commissioner Sangrur and the ap,plication is consigned to the

office. Alongwith rthis, in continuation of order/decision dated 2410,+12025

issued by the Hon'ble Punjab and Haryana High court, chandigarh in

civil writ Petitiorn No: 8451 of 2025 regarding the same mattr:r, the

orders of the l{on'trle High court have been complied with by completing

investigation after lgiving full opportunity to all the parties to be hear.d.

Sangrur, dated 23 10612025 (Sukhchain Singh)
Additional Deputy Commissioner r[R.D.)

Endorsement numt rcr 520 - 524lSuptt./DDpo,,

A copy of the above :-

Sangrur.

dated 2316125

01) Director, Rural Development and panchayat Department, r,unjab

Development Building Sector-62 SAS Nagar (Complaint Brarrch) is

sent for information.

District Development and Panchayat Officer, Sangrur

Block Development and Panchayat officer, Bhawanigarh

Sarpanch an<l all the Panches Gram panchayat Balad Kalan Block

Bhawanigarh. are being sent for compliance.

Complainant Amrik Singh Panch, Ranjit Kaur panch, Jasvrinder

Kaur Panch ernd others village Balad Kalan Block Bhawanigarh are

being sent for information.

Sd/- Additional Deputy Commissioner (R.D.)
Sangrur.

02)

03)

04)

0s)

NM.r. Translation
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Annexure R-1/4

0fl[-.,[ l[. Il.puiy lo*,o[,1o,.., sangrur

To

Tel : -+9 11 I 67 2-234004 Email : dc.sgr@punj a b. gov.in

f)irector,

Rural Development and Pancheryat Department, punjatr

Development Bhawan, Sector-62 SAS Nagar

(Complaint Branch).

Letter no 962lSuptd dated 2711112025

Subject:- Detail:ed investigation of the complaint received against Shri

Gurp.eet Singh Sarpanch and Shri Rampal Singh panch,

Gram Panchayat Balad Kalan Block Bhawanigarh District

Sangrur regarding taking action under Section 20 of Punjab

Panchayati Raj Act 1994.

Reference:- Direcl;orate, Rural Development and panchayat Department,

Punjalb (complaint Brarrch) Letter No: 6ll4l25-sangrur-

Cl 1846 dated 0I 109 1202s.

In reliilion to the complaint made against Mr. Amrik Singh

Panch and other F'anches of Gram Panchayat Balad Kalan, against Mr.

Gurpreet Singh Sarpanch and Mr. Rampal singh Panch, Gram pan,;fuaya1

Balad Kalan, through the letter under reference, by sending the copy of

the investigation report dated 0510812025 by Mr. Vinod Kumar r}agat,

Deputy Director Panchayat, Vikas Bhavan and the copy c,f the

representation of lvtr. Gurpreet Singh Sarpanch to this office, in rela:ion to

your order dated 1810812025 (" Discussed with DD(G) and shoukl seek

comments of DC Sangrur on this report.") it was written to the

undersigned to senrlreport along with comments.

An Inquiry into the complaint submitted by the Complainant

Mr. Amrik Singh Panch and other Panches Gram Panchayat Balad Kalan

against Mr. Gurpreet Singh Sarpanch and Mr:. Rampal Singh Panch, Gram

76



cI&
Panchayat Balad Kalan has already been investigated which matches the

present complaint. After conducting a preliminary Inquiry the simction

given by my predecessor vide office note date d,2310612025 the cornplaint

has been decided by the Additional Deputl,Commissioner (RD) Sangrur

vide order Numb,er No. 520-524lsuptt./DDpO dated 231061202,,5 and

DDPO has taken appropriate legal action against the culprits for illegally

cutting/selling and buying trees and the DDIro Sangrur vide letter No:

469 dated 09106121025 has been written to EIDPO Bhawanigarh to jnitiate

appropriate legal proceedings against the accused for illegally r:utting

trees/selling and buying them and the amount of Rs.I,4o,00ol- received

from the trees has been deposited with Gram panchayat Balad Kalan.

Therefore the undersigned is in agreement w'ith the said decisior/order

dated 2310612025 (photocopy enclosed) made by Additional Deputy

Commissioner (R.D.) Sangrur because during the above investigation, the

charge against the Sarpanch and Panch was not proved and due legal

action has been talken against the persons fbund guilty. Apart frorn this,

according to the investigation report submitted by Deputy Djrector

Panchayat, Vikas Elhavan dated 0510812025, the District Development and

Panchayat Officer, Sangrur vide letter no. 878/Suptd dated 1511012025

has given directions to BDPO Bhawanigarh and Gram Panchayat Balad

Kalan Block Bhau'anigarh District Sangrur for getting illegal posstssion

of occupants of gram panchayat land vacated after getting the demarcation

of gram panchayat ownership Khasra Nos. 7g4,7g5,796 conducted.

The report along with the comments is submitted for.your

next necessary action.

Attached:- As per above sd/-
Deputy Commissioner, Sangrur.
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ffiItOU IHI TOIIIIII IIIIIOIII IruII|I IIII[II|INL, IIII|II.IUNL

BENCH, NEW DELHI

ggr.t,,(rq ofnt
l\ oA+Jo,llg orzoz{

APPELLANT/APPT,ICANT

RESPOND]INT/S

KNOW all to whorn these presents shall come Vwe the undersigned hereby appoint

to be the Advocate forVIVEK CHAUHAN, ADVOCATE
the il- ,o.19)-in the above mentioned cause 1s jn 'll the frllovrins aets. deeds
and thing or any of them, thaf is to say:-

1. lfo act, appear and plead in the above mentioned cause in tl
which tX're same may be tried or heard in the first instance or in ap.

review or revision or execution or in any other stage ofits progress u

2. lfo present pleadings, appeals, Letters Patent appeals, Cr,
execution review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as shall be deemed necessary or advisable lbr the prosecution of the said cause in all its
staples;

3. lfo withdraw or compnomise the said cause or submit to arbitration any diflbrences or
disputes that shall arise touchiry; <y in any manner relating to the said cause;

4. lfo deposit, draw and receive moneys and grant receipt therefore and to do all other acts and
things vrhich may be necessary to be done for the progress and in the course of the proilecution of
the said cause;

5. llo employ any other Legal practitioner authorising him to exercise the power and
authoritiLes hereby conferred on the Advocate whenever he may think fit to do so;

AND I/'WE hereby agree to ratiff whatever the Advocate or his substitute shall do in the premises
and in this connection;

AND VIWE hereby agree not to hold the Advocate or his substitute responsible for the rt:sult of the
said cause in consequence of hislabsence from the court when the said cause is called for.rearing;

AND I/U/E hereby agree that in the event of the whole or any part of the fee agreed by rne/us to be
paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said. cause until the same is paicl and when any costs are allowed for an adjournment, thi: Advocate
would be entitled to the same;

IN WITNESS WHEREOF I/\\/E HEREUNTO SET MY/OUR HAND TO THESE PRESENTS
THl] C(CNTENTS OF WHICH. HAVE BEEN EXPLAINED TO AND UNDERST'OOD BY
ME/IJS THIS THE q,h DAY OF }€.:. _2025:

ACI]EP'IED

<ffi o arr| /--(Q'(tLsersrn(Ir)

Y::iX)u;'W#"n,. L\rK ffu,^atunt 
lrL e t N 4n )

ADVO3ATE IP-770/20021 (l yq,ylt* \-7
#II50,SECIOR.37B 'I- II'[SIGNATUREITHUMBIMPRESISION]
(-HAND'G APLI.l AO OlA

I
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1112126,8:38 PM Gmail - Reply to O.A. No. 118 of 2025 Amrik Singh & os Vs Gurpreet Singh & ors

f*{ Smail Vivek Chau han <vivekchauhan3T(pgmail.com>

Replyto O.A. No. 118 of 2025Amrik Singh & os Vs GurpreetSingh
& ors
1 message

Vivek Ghauhan <vivekchauhan3T(@gmail.com> Mon, Jan 12,2026 at 8:37 PM
To: "Ranb ir. Baladia@gmail.com" <llanbir. Baladia@gmail.com>

Dear Sir
Please find attached herewith copy of reply on behalf of respondent nos. 1 and 2 in the case
mentiorred in subject above, whic;h is pending in the Hon'ble National Green Tribunal, New
Delhi.
Regardrs

Vir"L Chauhan
Advocate
# 1150, Sector 37-8,
Chandigarh-160036
Mobile :98159-21177

Amrik Gurpreet NGT Reply.pdf
22,+201<
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